
MR. DEPUTY CHAIRMAN: The House is adjourned till 2.00 p.m. 

[Answers to Starred and Unstarred Questions (Both in English and Hindi) are 
available as Part-I to this Debate, published electronically on the Rajya Sabha website 
under the link https://rajyasabha.nic.in/Debates/OfficialDebatesDateWise] 

The House then adjourned at fourteen minutes past twelve of the clock. 

The House reassembled at two of the clock, 
MR. DEPUTY CHAIRMAN in the Chair 

GOVERNMENT BILL 

The Arbitration and Conciliation (Amendment) Bill, 2021 

MR. DEPUTY CHAIRMAN: The Statutory Resolution and the Arbitration and 
Conciliation (Amendment) Bill, 2021, to be taken together.  Shri K.K. Ragesh, Shri 
Binoy Viswam and Shri Shaktisinh Gohil to move the Statutory Resolution 
disapproving the Arbitration and Conciliation (Amendment) Ordinance, 2020.   
Shri K.K. Ragesh, not present; Shri Binoy Viswam, not present; Shri Shaktisinh 
Gohil, not present. 

Shri Ravi Shankar Prasad to move the motion for consideration and passing of 
the Arbitration and Conciliation (Amendment) Bill, 2021. 

THE MINISTER OF LAW AND JUSTICE; THE MINISTER OF COMMUNICATIONS; 
AND THE MINISTER OF ELECTRONICS AND INFORMATION TECHNOLOGY 
(SHRI RAVI SHANKAR PRASAD): Sir, I move: 

"That the Bill further to amend the Arbitration and Conciliation Act, 1996, as passed 
by Lok Sabha, be taken into consideration."  

The question was proposed. 

MR. DEPUTY CHAIRMAN: Hon. Leader of the Opposition. 
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MR. DEPUTY CHAIRMAN:  The Statutory Resolution and the Motion for consideration 
of the Bill are ..(Interruptions).. Shri Vivek K. Tankha, please speak. 
..(Interruptions).. 

SHRI VIVEK K. TANKHA (Madhya Pradesh):  Sir, the LoP is standing. 
..(Interruptions)..  

  : ,         effect   

MR. DEPUTY CHAIRMAN:  Hon. LoP, please cooperate.  ..(Interruptions)..  
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SHRI VIVEK K. TANKHA:  Sir, the hon. LoP is standing.  ..(Interruptions).. 

  :                

SHRI VIVEK K. TANKHA:  I know, Sir.  But the hon. LoP is standing. 
..(Interruptions).. 
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MR. DEPUTY CHAIRMAN:  The House stands adjourned to meet at 1100 hours on 
Wednesday, the 10th March, 2021.  

The House then adjourned at ten minutes past two of the clock till eleven of the clock 
on Wednesday, the 10th March, 2021 
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